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Petition(s) for Special

COURT NO. 4 SECTION |1 B
SUPREMECOURTOF | NDI A
RECORD OF PROCEEDI NGS
(cri.) No(s) . 5825/ 2014

(Arising out of inpugned final

Leave to Appeal

j udgnent and order dated 04/10/2013

in CRLR No. 2955/2013 passed by the High Court O Punjab & Haryana

At Chandi gar h)

STATE OF PUNJAB

SAURABH BAKSHI

(of fice report)

Date :

CORAM :

Petitioner(s)
VERSUS

Respondent ( s)

25/ 03/ 2015 This petition was called on for hearing today.

HON BLE MR JUSTI CE DI PAK M SRA
HON BLE MR, JUSTI CE PRAFULLA C. PANT

For Petitioner(s)

SSFS

For Respondent (s)

SFEF

UPON hearing the counsel

Leave granted.
Hear i ng concl uded.

Judgnent reserved.
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Reason:

(Gul shan Kumar Arora)
Court Master

V. Madhukar, AAG
Anvi ta Cowshi sh, Adv.
Mohit Nai n, Adv.

Kul di p Si ngh, ACR

Meenakshi Arora, Sr.
Vandana Gogna, Adv.
Mahi ma Sar een, Adv.
Vasav Anant hram Adv.

Adv. (AQ)

the Court nade the follow ng
ORDER

(H- S. Parasher)
Court Master



